
   
   

 
 

        
   

       
 
 

 
 

    
 
 
           

             

           

    

   

 

 

        

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Misc. Case No.(SH)238/2013 
In WA No.(SH)51/2011 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
THE HON’BLE MR. JUSTICE S R SEN 

16.08.2013 

(T.N.K. Singh, CJ (Acting) 

As prayed for by Mr. SC Shyam, learned senior counsel appearing 

for the applicants, list this case again on 23.08.2013 as a first and fixed item. 

This order has passed after hearing Mr. K Sunar, learned counsel 

for the respondent. 

JUDGE CHIEF JUSTICE (ACTING) 

Lam 



  
 

 
 

        
   

       
 
 

 
 

    
 
 
            

            

           

            

 

         

          

             

            

 

          

       

              

         

           

               

       

           

        

           

          

           

           

           

            

             

          

PIL No.(SH)4/2013
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
THE HON’BLE MR. JUSTICE S R SEN 

16.08.2013 

(T.N.K. Singh, CJ (Acting) 

Heard Mr. GS Massar, learned senior counsel assisted by 

JM Thangkhiew, learned counsel for the petitioners. Also heard Mr. ND Chullai, 

learned senior counsel assisted by Mr. KP Bhattacharjee, learned counsel for the 

respondents No.1 & 3 and Mr. SP Mahanta, learned counsel for the respondent 

No.2. 

Issue Notice returnable within four weeks. 

As Mr. ND Chullai, learned senior counsel entered 

appearance on behalf of the respondents No.1 & 3 and Mr. SP Mahanta, learned 

counsel for the respondent No.2, no formal notice is called for the aforesaid 

respondents. 

As for respondent No.4, the petitioners will take steps by 

registered post with AD within five days. 

There is also a prayer for interim. In support of the interim 

prayer, learned senior counsel strenuously contended that the State of 

Meghalaya had been placed at Zone-5 of the seismic activity. In metrological 

parlance, a Zone-5 area would be an area in which the highest level of seismic 

activity is expected and inevitable. He also strenuously contended that many 

multi-storied buildings are coming up in this area which can cause serious 

danger to the residents residing in the vicinity. 

In such circumstances, the respondent No.2 is directed to 

take instruction under what basis the respondent No.2 had granted permission 

for construction of the multi-storied building. So far as the respondent No.4 is 

concerned, he had started digging plinth for construction of the multi-storied 

building which is contiguous to the retaining wall of the present High Court 

building. Mr. GS Massar, learned senior counsel has also drawn the attention of 

this Court to the photographs of the said plinth which had been dug up by the 

respondent No.4 and contended that callous and careless digging of the soil 



            

         

            

           

             

               

            

             

         

       

           

        

            

          

         

 

 

 

        

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

supporting the retaining wall of the High Court building is likely to cause serious 

danger to the present building of this High Court. 

After hearing the submissions of the learned counsel for the 

parties and on perusal of the Annexures and also after seeing the photographs at 

Annexure-2 to the present PIL, we are of the considered view that the materials 

have been made out prima facie for passing an interim order. In the interim, it is 

provided that the respondents are directed not to allow the respondent No.4 to 

proceed with the construction of the multi-storied building and also not to allow 

construction of the multi-storied building in the seismic Zone-5 without 

clarification from this Court until further orders. 

However, the respondents are at liberty to file an application 

for modification/alteration and cancellation of the interim order. 

The Registry is directed to furnish a copy of this order to the 

learned counsel for the parties in the course of the day. 

List this case again on 13.09.2013. 

JUDGE CHIEF JUSTICE (ACTING) 

Lam 



  
 

 
        

   
       

 
 

 
 

    
 
 
         

   

 

 

        

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WA No.(SH)19/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
THE HON’BLE MR. JUSTICE S R SEN 

16.08.2013 

(T.N.K. Singh, CJ (Acting) 

List this case before the appropriate Bench. 

JUDGE CHIEF JUSTICE (ACTING) 

Lam 



 
  

 
 

        
   

       
 
 

 
 

    
 
 
             

     

        

             

        

   

 

 

       

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C) No.(SH)187/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
THE HON’BLE MR. JUSTICE S R SEN 

16.08.2013 

(T.N.K. Singh, CJ (Acting) 

Heard Mr. R Deb Nath, learned CGC appearing for the petitioners.
 

Admit this writ petition.
 

Issue Notice returnable within four weeks.
 

Petitioner to take steps for service of notice upon the respondent by
 

registered post with AD within five days. 

JUDGE CHIEF JUSTICE (ACTING) 

Lam 


